
ACT No. XVIII OF 1 926. 

[PASSED BY TIIB INDIAN LEGISLATURE.] 

(Received the  assent of the  Governor Geaeral on  t h e  25th 
M{LTC/L, 1926 .) 

An Act further to amend the Madras Civil Courts Act, 1873. 

HEREAS i t  is expedient further t o  amend the Madras 
III OE 1873. W Civil Courts h o t ,  1873, for the purpose hereinafter 

appearing; I t  is hereby enaded as follows : - 
1. This Act may be called the Madras Civil Courts (Second Short title. 

Amendment) Act, 1926. 

rrr ot 1873. 2. In section 28 of the Madras Civil Courts Act, 1873, for :;g;mgnt of 

the words " five hundred " and " two hundred-" the worrlq A O ~ I I I  o i l a n .  

" one thousand " and " three hundred ", respectively, shall 
be substituted. 
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